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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEBDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA,
ABBPMBLED FOR THBE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 TO
1809 (84 & 35 VICT, o. 67, 56 & 56 VIOT, o. 14, AND 8 EDW. VII, o, 4).

The Council met at Government Houlsg,nCnloutta, on Friday, the 24th March

PRESENT:

His Excellency BaroN HARDINGE OF PENSHURST, P.C., 6.0.B., G.C.M.G., 6.0.V.C.
G.M.8.I., G.M.LE., Viceroy and Governor Goneral of India, presiding, ’

and 58 Membeérs, of whom 51 were Additional Membecrs.

STATISTICS OF CONTRIBUTIONS FROM BURMA TO IMPERIA)L
REVENTUES.

The Hon'ble S1r Guy Freerwoop Wmson: “ My Lord, I beg to lay ow
the table® the papers referred to in my reg]y to the Hon’ble Maung Ba Too's
question regarding the calculations on which Bir Hugh Barnes based hie
statement that the year 1904-05 was the first in which Burmo paid its way.

QUESTIONS AND ANSWERS.

The Hon'ble Raja of Dighapatia asked :—

* Will the Government bo pleased to lay on the tablo a completo return
showing the number of appointmnents, with salaries of Rs. 500 and over per
month, held at the present moment in every department of the publio servico
under the Imperinf as well as the Provincial Governments, by Europeans,
Indians and members of the domiciled community, respectively

The Hon’ble Sir Guy Fleetwood Wilson replied :—

** The information asked for by tho Hon'ble Member would involve a
very great expenditure of timo and labour aund cannot bo obtained during the
present session of the Legislative Council.

“A statoment + showing the proportion of appointments on Rs. 1,000 and
upwards held by Europeans and Indians in 1910 as compared with 1903 and
1867 has recently boen compiled for the information of the Governmont of
India and has to-day becn laid upon the table.

- -

® Iide Appondix A.
t Fide Appendiz B.
923 L. D,



622 QUESTIONS AND ANSKB ELS.

[Sir Guy Fleelwood 1Wilson; Alr. Sachchidananda  [241n Mancm 1911.)

Sinha ; M. Jenkins ; Ar. Mazharul Iaque;

Babu Blupendranath Basu.) o

“ A similar statement showing the proportion of appointments on Rs. 500
basis and over will now bo taken in hand and will eventually be laid upon tho
table.” o i

The Hon'ble Mr, Sachchidananda Sinha asked :—

* With roference to the ad interim reply given by the Hon'ble tho
Home Member to a question asked by me on the 16th March on the subject of
the enrolment of legal practitioners in tho Courtsof the North-West Fronticr
Provinee, will the Government be pleased to say whether they are now in a
position to supply tho information there requested ?”

The Hon’ble Mr. Jenkins replied : —

“ (a) All legal practitioners (including barristors) who wish to practise in
the North-West Frontier Provinee are required to take out a license and to pa
the following fees : for o first grado license, Rs. 50 ; and for a sccond gm&
license, Rs. 25.

“ A license romains in force until the end of the calendar year for which it
is granted. ‘On applications for ronewal a fco of Rs. 20, in the case of o first
grado license, or of Rs. 10, in tho caso of a sccond grado license, has to ho
paid.

() Since the formation of the Province on the 9th November 1001, 19
applications for nuthority to practiso have heen received from barristers. Of
theso 2 have been rejected.

“(c) During the same period, 326 applications have heen made to the
Judicial Commissioner for permission to appear in particular cases. Of theso
20 have been rojocted.

‘;sld) & (¢) No maximum number of legal practitioners has been fixed by
the Judicial Commissioner either for his own Court or for the Courts subordinate
to him.

“(f) Tho Government of India are not aware that dissatisfaction has heen
caused, either among lawyers (except, perhaps, thoso whoso applications have
been refused) or the litigant publie, by the rules regulating the enrolment of
legal practitioners in the Courts of the North-Wost Frontier Province. The
local - Administration has received no complaints from the public that the
number of legal practitioners is insufficient.

“(g) The rulesin force in the Judicial Commissionor’s Courts in other
provinces vary considerably. The Hon’ble Member will gather, thorefore,
that it is not practicable to reply to this quostion in its prosont form.”

The Hon’ble Mr, Mazharul Haque asked :—
 In reply to, my question lost year on tho subject of tho puy and prospects
of Oivil Assistant Surgeons in Bengal, the Hon’blo Sir Harvoy Adamson, the
then Home Member, was pleased to state that the Government of India had
iven full anid sympathetic consideration to tho imemorials of the said Assistant
gurgcons and to the proposals of the Govornmnent of Bengal and that they
were ahout to nddress the SBecretary of State on the subject. Will the Govern-
ment be pleasod to state whether the Sccretary of Stato has heen addrossed and
whethoer any communieation has been received from him, and whether it will
be published 7"

The Hon'ble Babu Bhupendranath Basu asked :— .

“In reply to a &:mat.ion regarding the improvement of prospects o
Assistant Surgcons, in the Bengal Legislative Council, on the 18th “February
1011, tho Local-Government was pleased to state that ¢ the question of the
improvement of 'the prospects of the service of Civil Assistant Surgeons
was awaiting tho orders of the Governwment of India and the Secretar{ of
Btate’. Will the 'Governmont bo pleased to stato what ovders, il any, have been
passed on the subject, and, if no-orderd have yet been passed, when the publica-
‘tion of such orders nay be expceted 7"
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[2bru Manen 1L} [Mr. Jeaking 3 Ar. Chituacis ; Ay Carlyle ; M.
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The Hon’ble Mr. Jenkins replied : —

“Tho Government of Tndin addressed tho Scerctary of Stato on the subject
in May 1910 and again in January last. They havo not reccived a reply to
their lust despateh aud are unablo to say at prosont whether any of the papors
will be pubiishoed.”

The Hon’ble Mr. Chitnavis asked :—

“Jgit a fact that tho *castes and occupations’ of cultirators and ‘tho
social condition of the landlovds and tenants' are nmong the factors which
form the bases of the rule of rent enhancoment in the Central Provinces and
that this rule has produced great dissatisfaction among the Jandholding classes P
If the rule is as above statod,—

(«) On what principle is the rule founded ?
(3) Has it not the result of taxing, in addition to inercased production,
¥roﬁts from non-agricultural pursuits as also the virtues of
rugality and thrift ?
(¢) Will the Government he pleased to sny whether it will, in consultn-
tion with the ITon'hle the Chiof Commissioner, amend the rule so
as to exclude from it the two factors velerred to above 7"

The Hon'ble Mr, Carlyle replied :— .

“Thoe social condition and circumstances of cullivators are relovant at
three stages in the revision of a scttloment. Tho first refercnoe to theso
circumstances (nrticle 106 of the Scttlement Code) is in connection with tho
Tabsil Roport, and is mninly of a general deseriptive character. The sccond
reference [l.ﬂ.rticle 203 (10) of tho Codc] requires the general circumnstances,
with the chicef castes and occupations, of the tonants, and tho extent
to which they aro indebted, to ho statod in connoction with the
Rent Rate Report. The third reforence (article 217 of the Code) relates,
among othor things, to the classification of tenants by their status which is
mode at attestation (article 170 of tho Godeg, and is relevant to the extent of
the margin, if any, to be relinquished in favour of the raiyat when his rent is
being fixed in accordance with the deductions of the Scttiement-officer. The

ial condition of landlords is mentioned in the Tahsil Roport only.

“ The general prosperity, or the roverse, of & tract or villnge has always
an important bearing upon the scttlement of rents nnd land-revenue, and the
condition of each particular raiyat materially affects the question whether ho
individuall shoulld pay the iull -statistically deduced rent of his holding or
something less. _ )

“The statistically deduced rent is hased on considerntions of rise in prices,
quality of land and prevailing rates, and the information furnished ns to the
caste, occupation and status of an individual tenant is freely used, not for
raising his rent above the dednced rent, but, on the contrary, for determinii
;hﬁ!her any, and if so wlat, reduction from that vent sﬂuuld bhe grant

im,

“The best information at the disposal of the Government shows that
these principles are entivcly in nccordance with villnge opinion, that they
do not tax other sources of incomo, and that they in no way discourage
frugality and thrift among tenants or landlords.

“The Government consider ihat any abandonment of the principles in-
volved would cause much dissatisfaction among the cultivating classcs them-
selves, and they do not propose to modify the practice followed, which ecannot
operate to the prejudice, but only in favour, of any onc cultivator, ™

The Hon'vle Mr. Sachchidananda Sinha asked :—
“(a) Will the Governinent he pleased to state the principles on which
Government advertisements arc given to newspapers?
T () Arc the principles, il any, definitely embaodied in rules or instruections ?
If 50, are they published or otherwise aceessible to the public ¥
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[2fr. Sachchidananda Sinha ; Alr. Jenkins ; Raje of [24Tt Mawcn 1911.)
Digkapatia ; Mr. Subba Rao ; Sir Guy Fleelwood
Wilson.)

“(c) Is it a fact that Government advertisoments ars given in larger
quantitics to some papers than to others? If so, on what grounds?

“(d) Are the Government aware that a strong feeling exists and which
has found oxpression in the Press that all newspapers aro not trcated equall
in the matter of distribution of Government advertisements? Does any ﬁuc[:
inequality of trecatment exist ? If so, do the Government proposo to so modify
the procedure in force as to load to an equal treatment ?"

The Hon'ble Mr. Jenkins replied :—

*“(4) The Government of India do not solect the newspapors with which
official ndvertisements are to bo placed. Each Dopartment or Court or Office is
left to make its own arrongemonts so as to obtain the widest publication at the
least cost in the localities in which and among the public for whom each
advertisement is intonded.

“(b) No rules or instructions havo been issued on the subject.

“(c) It follows from the answer given to clauso (a) of the quostion that

cortain papers will receive more advertisements than others and for the reasons
thoroe given.

“(d) Government are not aware that any inequality of troatmont cxists,
and no specifio instance of the kind suggested has been brought to their notice.”®
The Hon’ble Raja of Dighapatia asked :— _

“ With reference to the reply given by the Hon'ble Mr. Jenkins to my
question of the 1st instant regarding Government advertisements in certain
newspapers at special rates, is ernment aware that there is a standing
notice in the Pioneer of Allahabad which states that while the rate for a
full column of casusl advertisement is Rs. 30 for each insertion or at the
rate of four annas per line only, its charges for Government advertisements
are so much as eight annas per line ?

“Will the Government state.the principles on which official advertise-
ments are sent to some newspapers, and 1if newspapers with very large cir-
culations only are selected for the purpose ?”

The Hon'ble Mr. Jenkins replied :—

“ The notice of Qovernment has been drawn to the fact stated in the
Hon’ble Member’s question. The attention of the Local Government and
of the principal advertising Departments concerned will be drawn to the matter.

“The Hon'ble Member is reforred to the roplios given to tho questions
put by the Hon’ble Mr. S8achchidnnanda 8inha on the same subject.”

The Hon'ble Mr. Subba Rao asked :—

“ With reference to the answer given at tho mecting of this Council' on
the 1st instant by the Hon’ble Bir Guy Flectwood Wilson that ‘it is understood
that the method of determining the profits (or assessment to income-tax of
Lifo Assurance Companies) is not uniform in the different Provinces,’ will
the Government be pleased to state how tho profits of Life Assurance Com-
panies are assessed in the different Provincest”

The Hon'’ble 8ir Guy Fleetwood Wilson replied :—

“The principles followed in different provinces in calculating the profita
of Life Assurance Companies for the purposcs of the Income-tax Act arc as
follows :—

“In Eastern Bengal and Assam, the United Provinces and tho Central
Provinces no such Companies are asscssed to tho tax.

“In Bombay, the Punjab and Bengal the calculationg are based on the
statements of the officers of the Companics themsclves ; subject to the usnak
inspection of accounts, if considered nocessary by the Collectors.

. “In Madras, where there is one Company only, nct profits are deduced by
subtracting from the receipts ginoluding premia) of tho year, all admissible

charges (includingeclaims paid).
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[24rn Marcn 1911.) (8ir Guy Fleetwood Wilson ; Ar. Subba Rouo ; Mr.
Carlyle ; Raja ¢f Kurupam ; Babu Bhupendra-
nath Basu ; My, Jenking.]

“In Burma two hranch offices are assessed on the principle of dividing the
total profits of the year betwoeen the ITead Office and tho local branch propor-
tionately to the amount which thoy respectively receive in premia.”

The Hon’ble Mr, Subba Rao:—

“ May I ask, with Your Lordship’s permission, whother the practice in any
of the provinoes conforms to tho principles governing the assessment of income
under the Income-tax Act in England ¢ "

The Hon'’ble Sir Guy Fleetwood Wilson : —
* T must ask for notice of the question ; it will require looking into.

The Hon'ble Mr. Subba Rao asked :—

“I Will the Government be fpleu.m‘:d to state what effect is proposed to he
given to the recommendation of the Roynl Commission on Deocentralization
that * the general principles of land-revenue assessment should be embodied
in provineial legislation P’ X

“ II. Will the Government he plensed to state whether it will be pleased
to lay down definite rules limiting the increase in assessment which inay be
imposed at any settlement, as was once proposed by Lord Ripon’s Govern-

wment ?"'
The Hon'ble Mr. Carlyle replied :—

“1. The Government of India have, with the approval of the Bocretary of
Btate, decided that it is not expedient to take any action on the recommenda-
tion in quostion.

“II. The proposals rcferred to by the Hon'ble Member have been already
to a large extent adopted in Madras and Bombay. In thzgrentm part of the
temporarily settled area of India there are rules by which the assessment is
limited to such re as will prevent the resulting revenue from oxcceding
a certain share of the net assets or net produce, and the Governmont of India
are considering whether any further limitations are required, but it is not
intended to prescribe the adoption of the proposals referred to by the Hon’ble
Member."

The Hon'ble the Raja of Kurupam asked: —

* Will the Government of India bo pleasod to say whother they will ask
the Government of Madros not to oxtend the imposition of the Proprictary
Village Service Coss to ostates in which it is not alroady leviod ?”

The Hon’ble Sir Guy Fleetwood Wilson replied : —
“The Government of India do not consider it necossary to give the
Madras Governmont any instructions in the matter.”

The Hon'ble Babn Bhupendranath Basu asked :—

* The Government of Bengal was pleasod tostate, at o menting of the Local
Council beld on the 830th August 1910, that the Local Goverminont and the High
Court had submitted to tho Governmont of Indin for its approval a proposal
for the creation of a new grade of Munsiffs at a monthly salavy of Ns, 500, similar
to what has been created sines the partition in the provinee of Eastern Bengal
and Assam, but that such proposal had not met with the approval of the Govern-
ment of India, and that tho Government of Bonzal had re-submitted the question
to the Hon’hle the Judges of the HMigh Court for further considoration.

“ Will the Govoernment ho pleased to stato whothor the proposal for the
création of this grade of Munsifts has mado any further progross "

. The Hon’ble Mr, Jenkins replied :—

“ As far as the Government of India arc aware, the matter rosta preciscly
whero it was whon it was explained by tho Hon’ble Mr. Gourlay at the meeting
of the Bengal Legislative Council of the 30th August 1910. No further
reference has been made by the Bengal Government lo the Government of
India on the subject.”
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[Babu Bhupendranalh Basu ; the President ; Sir [2411 Marcn 1911.]
Guy Ileetwood TWilson.)

EDUCATIONAL SERVICE.

The Ton'blo Babu BoupeNDpRANATRH Basy: My Lord, with rogard
to tho resolution® which stands in my name, having rogard to what the Hon’ble
Mr. Butler said in answer to tho resolution mioved by my friend the ITon'’ble
Mr. Subba Rao nnd to the assuranco which he was pleased to convey to mo
that tho whole matler was boing considored by tho Government of India, with
Your Lordship’s pormission aud with the permission of my friend the Hon'ble
Mr. Gokhalo, who has moved an amendment, I beg to withdraw this resolution -
for this ycar.”

a Bis.’ Exccllency toE PrespeENT: “The Resolulion is therdfore with-
rawn. ' '

BUDGET,

The Hon'ble S1r Guy FrLeerwoop WiLsox: "My Lord, I now present
the Budget for 1911-1912. The Finarcial Statement which I laid before the
Council on the 1st of March has run the gauntletof criticism and discussion ;
and the result leads me to believe that our financial dispositions for tho year
have commended themselves, in all {their main features, to the great majority of
my colleagues. The figures have now becen again examinod, and sach alter-
ations bhave been made in them as our latest information suggests. They
are shown in their final form in the statements which are in the hands of
Hon’ble Members, and in tho explanatory memorandum which has beon
revised and brought up to date. There will be na discussion on the Budget
to-day ; but on Monday next it will be opcn to Member#® to offor such obser-
vations upon it as they think proper, without moving resolutions or dividing
the Council. .

— . “ Tho changes which have been made in the figures since they were last
under our consideration are comparatively few and for the most part unim-
portant. They involve no question of principle, and I shall doscribe their
general effect in as few words as possible.

. “Our Imporial surplus for theyecar which is now’ closing..is nearly
£100,000 smaller than we had calculated a month ago. Thete are throee main
reasons for this. On the one hand our Bengal opium sales in March sliowéd
a fall in.prices, due mainly to rumours of further taxation at Cauton, which
pulled our revenue down by £88,000 ; ‘while a certain slackness in tho ‘cofton
and tvheat traffic.suggésted o reduction of £120,000 in ou? estimate of net
Railway enrnings. - On the other hand owr Military chargbs are lighter by
£108,000 than T took them in the Finauncial Statement, - mainly &ds a redult
of short purchascs of stores in England. I need not trouble the Council with
ﬂ:ﬁ fow other and minor variations, which practically ' counterbalance each
other.

* For the coming year the latest rccension of our estimate shows our
Imperial surplus at £818,200, of which £638,800 or 98 lakhs may be taken ns
derived from sources other than opium. Tho improvement since my estimate

%4 J. That this Council reoommends to the Governor General in Council that one-third
of the posts reserved for the Indian Educationnl Service be filled up by appointments of
diztinguished Indinn gradoats of Indjon or British Universities and also by promotion from
the ranks of the Provincial Educational SBervice.

“I1I. That this. Coungil recommends to the Governor General in Council thnt the
Provincial Educational Servicé should be so remodelled that not moré than ten’years should
elapee for an officer €0 rise from’ Rs. 200 to 'Rs. 400 grade.”

The Hon’ble MR. GORHALE'S proposed Amendment,

““ That this Council recommends that the distinction hetween the Imperial n_n?tll' Provincial
branches of the Fducational Service should be abolished; that every appeintment in that
service should be equally opén to Furopeans and Indians alike, subject {o the esderitial condi-
tion of equal qualifications’; that thé soale of salaries should bo the same for both, nn exira
allowanco being paid to Edropean members of the service in consideration of - their special
requiroments; and fHat tha prospects in the service as regards pay and pension should be so
improved a8 to atiract to itgm Lest men available both Buropean ond Indian”
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of the 1st Mareh is thus £75,100. Minor canses apart, this may he aseribed 1o
the following reasoms.  In the fivst place, additional interest will acerne to ns
in consequence of the Taw which was passed in Council on the 16th instant for
increasing the investeld portion of the Paper Curvency Reserve. Early next
year we expeet to he able to huy sterling seeurities st o cost of 2 erores, and
three quarter]ly payments of the interest upon these (estimated at £30.0(!l?\
will e credited in the ome Aceounts.  In (he second place, the Punja
Government expects to receive 10 Jakhs more than we took in tho preliminary
estimale from the xale of proprictary rights in its canal colonies ; and half of
this, ov £33,300, goes to swell the ITmperial surplus.  In the third place, about
£28,800 of the cost of the prepaeations for the Loyal Davhar will he spent
beforo the ¢nd of the carvent month, thus diminishing the provision which had
been made in the Budget.  And lastly, £11,300 have been added to the Mili{an{
allotments, chicfly on nccount of the stores which it was meant, but founc
impracticable, to purchase in England during the current year,  The net resalt
of these four changes gives the improvement to which I alluded.

“ Leaving our revenue figures and the ontzoings against them, I note in
conclusion certain changes in ouwr general cash position.  Our opening cach
balanee for next year will be better than we estimated by ahout £0650,000.
This is partly duc to the advance instalments of the new sterling loan for €3}
millions, which was-issucd last. week at 96 ; partly to an increaso in our savings
bank deposits ; and partly to considerable fuvther lapses in capital expenditure.
Nearly half of the improvement, however, will be absorbed next year ; chicfly
as the result of inereased proviucinl oxpenditure against the grants which Local
Governmoents have received in the current year. Whon 1 announced these
grants in the Financial Statement, we had not had time to consult Local
Governments fully as to the time and manner of their expenditaro. In the
interval, the cmployment of the grants has boen carcfully considored by the

vineinl nuthorities in consultation with their Councils, and it has heen
decided to provido in next year’s budget for n larger mecasure of expenditnre
than I had tentatively assumed in our preliminary cstimates. Mainly owing
to this cause, the combined cash balances at the end of 1011-1912 will be ounly
£346,000 Letter than we cnleulated a month ngo. In noother important
respeet have wo altered our estimate of ways and means, cxcopt that pmvisiou
is made for the remittnnces through our Currency Reserve which are necessary
to finance the additional investments that are in conlemplation. There are
no other points with which I need oceupy the timo of the Council.”

ADJOURNMENT OF COUNCIL,

His mel.lencﬁ TEE PRESIDENT: “ I have to announce to IHon'ble
Members that the Budget debate will be held on Monday next and, il necessary,
will extend to Tucsday. The time limit of speeches on that accasion will be, as
last year, twenty minutes, subject to cxception in favour of Members in
charge. The Council is now adjourned till 11 o'clock on Monday morning.”

J. M. MACIPHERSON,
Secretary to the Gorvernment of India,
Leyislatice Departmenl.
CaLcurTaA }

The 8rd April 1911,





